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IN THE CENTRAL ADMIMISTRATIVI T RIANNAL
' PRINCIRPAL RINCH NZW DELHI

0.8 No. 409/1991 | \g
New Délhi, dated the 20th Feh,,1995
£ORAM

Hon'bla Shri S.R. Adige, Memher(A)

Hon'ble Smt.Lakshmi Suaminathan, Mamber{2)

"Shpi T.RB, Nghra

Spr.Scientific Officer Gr.I,

CFSL, C.BOI. BlDCk ND.&,:GD Cgmmlex’
Now Delhi

~/o Flat No,3, Type-1V; Palika Vihar,
Willington Crescent, New Celhi-3

Shri S.L.Mukhi

Sp.Sgientific Officer Grade~l

r/o 877?54-A Rajouri Garden Zxtension,
New Dazlhi

Shri B.Moitra,

sp.9cientific 0f ficer,Brade-1,C31
Block No.4, Lo”i Road, CGRO Comolsx,
Ngu D=1hi

Shri K'.K.F\I‘Dra,
Sr,50i entific Officer, Grada-l
Co0 Complex, CFSL,Lodi Road Nau Delhi

Shpi S.C. Mittal, . '
S5r.Scientific Officer; CFSL,
CG0 Complex, Lodi Road, New Delhi-3

shri Rup 3ingh

S5r,Scisntific Officear, \
CFSL, CG0 Complex, Uadi Road,

Neu_Delhi-3

«es Mpnlicants
(8y Advocate Shri 8.5. Tiuari )
V/is

1. Union of India through Secy.Ministry of

Mome Affairs, Morth Block, Central Sectt.,
N 2u Delhiu

2, The Director, CBI,Block No.3,Kendriya ¥aryal=aya
Parisar, Lodhi Road, Neu Delhi

3., Tha Director, Central Foremsic Sciance

Leboratory, Block No.4, Kandriya Karyalaya Parisar,
Lohi Road, Nauw Delhi,

4, The Secratary, “.F.5.C. Dholpur Housa,
Shajahan Road, Nsuw Delhi,

ees Resnondents

{Npne far the respondents)
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(Delivered by Hon'ble Shpi 5.7, A diqa, Member (A}Y

In this application, Shri T.9, Nohra and fige

others, all working as Senior Sciaentific Officar, frade-I,

in the Central BureaU-oF*Tnuestigatign, Ney Delhi
have~pray§d “or forwarding their names to the Union Publie
Sarvice Commission{UPSC) for considering *heir promotion
to the post.of P;S.Us.

. A
Ze . 1t is th%ﬁcase,that they wers promoted as

Senior Scientific Officer, Grade-I vide order datad

9.8.85(Annaxure-1) and in terms of the Recruitmant Rules,

they are eligible for promotion as PeS.0.(Princinal

Scientifjc OFficar),

3. Respondents in their reply({paragranh 4,15)

stated that after examining their case with refersnce to
the Recruitment Rulsas, which reopuire 5 years minimum
. .

regular service in the grade of 3r.Scientific Grade-I

for promotion as P.5.0, it was found that thay did not

fulfilled the aforesaid reauirasments, but it is further
stated that the matter was being further exasmined in
consulation with MHA & DP&T regarding their elinibility

as well as their seniority. It is stated that manding

this clarification and circulation of the seniority 1ist

8iCe the czae’ of the applicant could not be considered
. This .z -
to the post of P.S«0s. Respondents filed;renly on 29,5.1991

4, . Meanuhile, it appears that in pursuancs of
MP 1242/91,.in which m prayar was made to consid-r ths

petitioners for promotion in the 2nsuing int-=rvisw to be

conducted by UPSC gn 26~4-1991 for the post of PS0s, the




B

Tribunal by order dated 24.4.199%1 had directed ths

respondents to consider the case of the anolicants for

promoticn to the post of P30 by the next DPC a2xpeditiocusly

in zccordance with the Rules,

5. This OA has come up for hsafinq today,AShri

-

5.5, Tiwari, learned caunsel for thae apnlicant znneared,

Nang for ths rassoondente, and in the circimetances, we do

do not know what sction, if any, has bsan taken by the

respondents in pursuancs of the dirsction dat=d 24,4,1901
of the Tribunal in MP 1242/91 and whethsr consultetion

with MHA and DRE T has simce been completed and if so
with wheat result,”
5. Weg, thersfore, dispose of this DA with a

direction to the raspondents to consider the cass of the

applicants for promotion to the post of PS0's, strictly in
‘-. . - /'\
accdrdance with the ¥egtant rules/instructions on the
subjszct as alresady directed vide order dated 24,4, 1991 uithin
a period of four mont%s from the date of recaint of a cony
of this judgment,in tha svent, that the same hasg not vyob

beeny done, If the case of the apnlicant has already been

considerad, ih pursuance of the directions of tha Tribunal
datod 24.4.1991, intimation of the same should be qiven %o
th e applicants alonguith a cony of the unto date seniority

list, if prenared by nouw. Thersaftar, if any nrievance
still survives, it will be open to the annliconts after
exhausting the availabls departmental ramadies to aoitate

tho matter throunh anpropriate fresh oroce2dings 1n

accordance with law, if so advised.

Te . Nb costs,.

//J‘LV‘.L/;,/J"V\Q/C((/-L» g 4“
(Lakshmi Swaminathan) (3 ?. le

Mamb 2r{3) Nembv:(&;




